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O e iy 8 G 4. Respondent no. 3, District Magistrate, Ghaziabad is direct to ascertain the
correct position relating to nature of the land and also the extent of construction, if any, made on
the land of the lake and submit the report at least one week before the next date of hearing by e-
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.................. 4. Respondent no. 3, District Magistrate, Ghaziabad is direct to
ascertain the correct position-relating to nature of the land and also the extent of
construction, if any, made on the land of the lake and submit the report at least one

week before the next date of hearing by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/ OCR Support PDF and not in the form of Image
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Inspection report in compliance to Hon’ble NGT order passed on

01.03.2024 in the matter of Society for Voice of Human Rights and Justice

& Anr. Vs Mahalaxmi Land and Finance Company & Ors. in OA no.
737/2023 (IA NO. 68/2024).

1. Background:-The applicant has filed application before Hon’ble NGT

and grievances made in application are as follows:-
(a) Grievance that survey no. 2476 and 1564 comprising an area of 0.961 sq
yard as pei revenue record is a Lake (jheel) but on that lake area,

residential construction is being raised by Mahalaxmi Land and Finance

Company, Shalimar pasonda, Ghaziabad involving irregularities.
(b)Further, another grievahce is that on agricultural land identified as
gata/araji no. 606 Tila shahbazpur, Tehsil Loni, Ghaziabad the

unauthorized construction actiVities conducted by the Director of prithvee

hnk and Developers Pvt Ltd namely Nitin kocher and others.
2. Order of Hon’ble NGT:- Hon’ble NGT vide order dated 01.03.2024 in

the matter of Society for Voice of Human Rights and Justice & Anr.vs

Mahalaxmi Land and Finance Company & Ors. in OA no. 737/2023 (IA

NO. 68/2024) had directed following:-

« 4. Respondent no. 3, District Magistrate, Ghaziabad is direct

to ascertain the correct position relating to nature of the land and also the

extent of construction, if any, made on the land of the lake and submit the
report at least one week before the next date of hearing by e-mail at i dlClal-

ngt@gov- in preferably in the foun of searchable PDF/ QCR Support PDF

and not in the form of Image PDF............ .

3. Compliance:-

» ® e . o tl ins eCti .

and facts are as follpws:-
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i

(a)Status of site located at gata/araji no. 606 Tilashahbag Tehs;
Loni, Ghaziabad:- S S

(1)Site located at gata/araji no. 606 Tilashahbazpur, Tehsi] Loni, Ghaziabad
1 situated opposite BPCL Gas Filling Plant. As per revenye record khasra
no. 606 Tilashahbazpur, Tehsil Loni, Ghaziabad is having an area of
1.2030 hectares in the name of Shri Nitin kocher s/o Shri
Rajkumarkocher director ofPrithvee link Developer Pvt Ltd having its
registered office 879/7A first floor, Queens Road MukherjeeNagar, Delhi.
The copy of khatuani dated 04.05.2024 is attached here with as
Annexure-I.

(ii) U.P. Real Estate Authority (RERA) has issued the registration of
certificate of project vide letter dated 29.11.2023 to Prithvee link
Developer Pvt Ltd having its registered office/principal place of business
at khasra no. 606 Tilashahbazpur, Tehsil Loni, District Ghaziabad which
is vaild for a period of 04 years commencing from 29.11.2023 and ending
its 27.08.2027. The copy of registration of certificate of project is
attached as Annexure-II.

(iii)Ghaziabad Development Authority, Ghaziabad has approved building
plan on 26.06.2023. The copy of sanctioned building plan is attached as
Annexure-III.

(iv)During visit Shri Nitin Kocher director of Prithvee link Developer Pvt Ltd
was present at site and it was reported that development of 67 Nos
residential plots and 02 Nos commercial shops are proposed. It was also
reported to be made provision for installation of 50 kid capacity STP and
03 Nos Rain Water Harvesting System (RWH) in the plan,

V) During visit work of filling earth and levelling at site was found observed.

(vi)During visit no record regarding conversion was provided by project

proponent and its was repor ted to be conversion of land under process.

ing visit:- wlosl, 05
(vii) Photographs taken during visit- fm%&m&wtﬂoa\,‘
A YT o g g 4
(vil) Photographs (aken during \v'bj!l)j- >

(vil) Photooraphs (aken dosine zhaia
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This registration is granted u

4 nunjber UPRERAPRJ828031
PrOJ‘ect Name : CIvIL LINES

Project Address : Tehshil -

1.PRITHVEELINK DEVELOPERS pyT
registered office / princi
FILLING PLAN Principal place of business al KHASRA NO. 606, T

T). GHAZIABAD-201102 . 606, TILA SHAHBAZPUR (OPP. BPCL GAS

Vi
lewDomment_240107_012944 (2).pdf

EORM
[See rule 6(1))

REGIST RAT T P T
d ION CER IFICATE OF PROJEC
1

Cr seclion 5
of the i
the Act to the following project under project registration
Ghaziabad. District - Ghaziabad

. LTD. § .
firm / sociely / company / competent autharily having il

(UP).

2.This regi ion i j
registration is granted subject to the following conditions namely:-

(i) The Promoter shall enter i
nter int : :
separale: o an agreement for sale with the allottees in the form to be prescribed

ii) The pr )

(as)social‘p Ometil' shall execute and register a conveyance deed in favour of the allottee or the

iy ;c;n of the allottees, as the case may be, of the apartment or the common areas as pef
ion 17;

(i) The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate
account to be maintained in a schedule bank lo cover the cost of construction
used only for the purpose as per sub clause (D) of clause (1) of sub-section (2) of section 4:

(iv) The registration shall be valid for a period of 4 years commencing from 29-11-2023 and ending
with 27-08-2027 unless renewed by the Real Estate Regulalory Authority in accordance with seclion
6 read with rule 7 of the Act;

(v) The promoter shall comply with the provisions of the Act and the rules and regulations made
thereunder;

and the land cost to be

(vi) The promoter shall not contravene the provisions of any other law for the time being in force in the
area where the project is being developed;

3. If the above mentioned conditions are not fulfilled by the promoter, the regulatory authority may take
necessary action against the promoter including revoking the registration granted herein, as per the Act and
the rules and regulations made thereunder.

Date:29-11-2023
Place:Lucknow \

o .,vmnsion://hbglioklmpbdmem'mbk

(4"-/;//

Secretary/Authorized Officer, U.P. Real Estate Regulatory Authority

fckopochbglpl/ﬁle:lllc:IUsersIDELLIDownloads

[ R TR

lew
Document_240107_ 012044 (2).pdf 10

arcwr g TR
b boiis ik $ RN 98

e Y TS OO 4

e o e s i ———



L o










"I_.:& ﬂ

3T @At @qﬂ@mq@

04/May/2024 14:41:17

UMEEE: 119696  MHHITM (T0F) : A Ve (@) wedle: @t weeeREEE waca: 1429-1434 (01 g9, 2021 305w, 2027) | i1
_ (1) @ dean : 00490

2Rt : 1= / oy SN Gfla R R A |

, TR R  ERe YR S R C yRrwRem j TR FT 3
2 3 @ (5) (6) 7 | (® (9)
TRV | TRl g o e / AT 1 A | i J18 §Edt f eI (i ) waga | R | | wReRga
e R e / AR (IR =T o TR e | rew R / < A fawa@) | * A(e) | I
et 3iF) A0 (6-9 WHFH 3ih) | IR :
[ g | SEfafy (ST ¥]) .
606 T geAl fites saawd w.fA. / . A 1421% @%S%gggg 1.2030 '40.00
87917 Ay aa, Ft=a _ .
e, wa. .ot anl / feesit g
TR T =t T3 TSR
Frr A, 3w

FATR-TF & A T TOHe 31 I dH I (RRW) el T - SR Y S Y I

AR/ ftEd 6 e wrfiet o R
(10) (11) (12) (13) (14) 3) s
TR % A / el e €61 gl TRaeREEEas |- T FE(Re) | m/RAITR-ee-geiTe o 1w / STl s / e 3 GE TR T e wmaﬂv
SR S | SR R [ TR AR | A /SR P/ e | W RO (A1 IR i) IHATITHO (6-0 ()
Refreet eeamr am (qem) / fefves gari 0 (SR AR 35F) I | TR’/ T & 3ie) / v/ S (S 89)
yeeicy 0 (69T FHIF)/ | Ffw .

a1/ SR (TR | S

(17) s femmrfs ave g @ g iEd €T

63

e ———




64

e
———

- E——— T T

. " 04/May/2024 14:41:17

I FHiw : 119696 T TN (T : A
. () eI () mﬁ_mumé TA9e  MREEE el ad : 1429-1434 (01 37, 2021 & 30 77, 2027) 1
(1) @ 84t : 00490

:mvm.n.mmnﬂ.mmﬂ@w%@w
(18.1 o o =7 TR (e 31 3 T T/ e T R Ry ST s ameR (Rar--He)) -

(18.2)cus-5w o 1 Tl (den ST N - 1 RTRRY3TReA geavanier (Ra-afi-we)) :

T

& e i g A AT 981 ) B T A0 WA

HEERIRS

e i S By R G /] 3 § S g

T, T

ovided online is updated and no physical visit is req ov.-apply through e-district

Disclaimer: 3= %2 9 35S
uired. For Certifiea Co0Y

Above content is for information. The information pr

nortal/CSC/ Tehsil Computer Centre.

rmatics Center, Uttar Pradesh State Unit. Lucknow.

Software Powered By: National Info

~J Dl
O .P—.m-mwfmhfn

S —




SRR e =

65

N\l
Frata U e dforge TSTAES |

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE GHAZIABAD

UFid: 4085 / THOSI0—YHOSI0UHO /2024 faqi®: 08 —05—2024
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(3T|‘§0Qo—68/2024) Society for Voice of Human Rights and Justicg & Anr- Versus
Mahalaxmi Land and Finance Company & Ors- ¥ qiRa oy fRAI® 01.03.2024 &

T & AR H |
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In the court of judicature at allahabad civil side appellate/original jurisdiction dated
allahabad the 18.3.2002 present the honable mr Justice Yatindra singh and honable mr
Justice write writ no. 11754 of 2002 ) order on the application of (order on petition) district
Ghaziabad nagar nigam ghaziabad versus no-1 The board of Revenue u p ccamp meerut
district meerut no.-2 state of u p through collector sisst ghaziabad no.3 Additional
commissioner/administration meerut division disst meerut ashaf ali road new delhi through
its managing directior Issue notice Notice on behalf of 1, 2, 3 have been accepted by
standing counsel issue notice to service for respondents no 4 Till further order of the court
or operation of the order dated 28.11.2001 remation Stayed s d yatinder singh. 18-3-2002
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In the court of judicature at allahabad civil side appellate/original jurisdiction dated
allahabad the 18.3.2002 present the honable mr Justice Yatindra singh and honable mr Justice write
writ no. 11754 of 2002 ) order on the application of (order on petition) district Ghaziabad nagar
nigam ghaziabad versus no-1 The board of Revenue u p ccamp meerut district meerut no.-2 st.a_te' of
u p through collector sisst ghaziabad no.3 Additional commissioner/administration meerut division
disst meerut ashaf ali road new delhi through its managing directior Issue notice Notice on behalf 9f
1, 2, 3 have been accepted by standing counsel issue notice to service for respondents no 4 Till
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